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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, WESTERN ZONE BENCH, PUNE.

ORIGIAL APPLICATION NO. 198 OF 2024(WZ)

IN THE MATTER OF NEWS ARTICLE TITLED “COAL OVER
CONSERVATION: STATE WILDLIFE BOARD OKAYS
MINING IN CHANDRAPUR TIGER CORRIDOR?”
APPEARING IN THE TIMES OF INDIA DATED 27.08.2024

RESPONDENTS: 1) Principal Chief Conservator of Forest,
Maharashtra, Van Bhawan, Ramgiri FRoad,
Civil Lines, Nagpur — 440001.

2) Wildlife Institute of India,
Through its Director, Post Box 18,
Chandrabani, Dehradun - 248001
(Uttarakhand).

3) Ministry of Environment, Forest and
Climate Change,
Regional Office, Integrated Regional Office,
Ground Floor, East Wing, New Secretariat
Building, Civil Lines, Nagpur — 440001.

NOTARIAL REG. 4) District Magistrate (Chandrapur),
ENTRY NO S, )_' <S Railway Station Road, Near District Court,
AS p— e

! DATE L3 \ 1) l‘) A0 Chauhan Colony, Chandrapur, Maharashtra —
- 442401.

5) Western Coalfields Limited,
\ Through Area General Manager, Chandrapur
\ Area, District Chandrapur, Maharashtra.
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SUBMISSIONS OF THE
RESPONDENT NO. 5 — WESTERN
COALFIELDS LIMITED

The Respondent No. 5 most respectfully, makes its

submissions, as under:

1) That, vide order dated 13/09/2024, the Principal
Seat of this Hon'ble Tribunal was pleased to take suo-
motu cognizance of a mnewspaper report dated
27/08/2024, appearing in Times of India, titled “COAL
OVER CONSERVATION: STATE WILDLIFE BOARD
OKAYS MINING IN CHANDRAPUR TIGER
CORRIDOR”. That, the Hon’ble Principal Seat of this
Hon’ble Tribunal was pleaséd to institute the present
issue as an original application by taking suo-motu
cognizance vide order dated 13/09/2024. That the said
original application was transferred before this Hon’ble
Tribunal vide order dated 25/04/2025 was pleased to
issue notice to the answering Respondents by impleading
Western Coalfields Limited as Respondent No.5 in the

present matter.




3.

2) It is submitted that Western Coalfields Limited
(hereinafter referred to as “WCL” for the sake of brevity),
the Respondent No. 5 herein, is a company duly
incorporated and registered under relevant provisions of
the Companies Act, 1956 and deals with mining of coal
and other associated activities. The answering
Respondent — WCL is one of the subsidiary companies of
Coal India Limited and works under Ministry of Coal,
Government of India. That the present submissions are
being made on behalf of the WCL by Shri L Boopathi,
Manager (Community Development Project & Planning),
Chandrapur Area, WCL, Chandrapur, who is authorized
on behalf of the Western Coalfields Limited to depose in
the present Original Application and is duly conversant

with the facts of the present case.

3) It is stated that the Western Coalfields Limited had
been operating various mines in Chandrapur Area of
WCL amongst which, Durgapur Deep Extension Open
Cast Mine was also being run by the WCL. That the said
mine was being run since a long time (1979) and it was

felt proper to extend the limit of the mine for additional
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extraction of coal. That an area of 338.85 Ha. was
acquired by Western Coalfields Limited under the
provisions of Coal Bearing Areas (Acquisition and
Development) Act, 1957 on 04/08/1979. Out of the
338.85 Ha Forest Land 257.77 Ha Forest land is being
utilized by the WCL with clearances from Ministry of Coal
and Government of Maharashtra. 36.00 Ha Forest Land
had been returned to the State Forest Department after
the mining activities. Remaining 45.08 Ha is being
utilized for the adjacent project namely Durgapur
Rayatwari Colliefy Underground Project with a proper
Forest Clearance. That the said 257.77 Ha. included an
area of 80.77 Ha., which was a Forest Land. That initially
Forest Diversion was issued in favour of Western
Coalfields Limited on 08/11/2005. That the said
diversion was granted for a period of 8 years. A copy of
Forest Clearance letter dated 08/11/2005 is annexed

herewith and marked as ANNEXURE NO. : R5-A. That

during this period, the answering Respondent utilized the

said land admeasuring 80.77 Ha. for mining activities.
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4) It is stated that during the period of 8 years, the
area of 80.77 Ha. was mined out and 98% of the total
land area had been utilized for mining purposes and is
currently used as water body and mine benches. It is
stated that adjacent land of 121.58 Ha. is a Forest Land, it
is also included in the same project. That the said land of
121.58 Ha. has also been diverted for mining purposes
after grant of Forest & Wildlife Clearance. However, in
order to utilize the said 121.58 Ha. land, the present land
of 80.77 Ha. is required for proper utilization of the said
adjacent land. It is specifically stated that neither the
land admeasuring 80.77 Ha. nor land admeasuring 121.58
Ha. falls in any National Park, Wildlife Sanctuary or Eco-

Sensitive Zone.

5) That in view of expiry of Forest Diversion, an
application for renewal of Forest Clearance for 80.77 Ha.
land was submitted to the Forest Department on
01/02/2013. A copy of application dated 01/02/2013 is

annexed herewith and marked as ANNEXURE NO. :

R5-B. It is to be pointed out that since 2013, the land

had remained non-operational, due to expiry of Forest
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Clearance. However, it is stated that the proposal for
Forest Clearance was deliberated at various levels during

the intervening period.

6) That vide letter dated 14/02/2024, the Principal
Chief Conservator of Forest, Maharashtra directed the
Respondent to apply for wildlife clearance for the said
area. That, therefore, the answering Respondent
submitted online proposal for wildlife clearance on
27/02/2024. A copy of proposal dated 27/02/2024 is
annexed herewith and marked as ANNEXURE NO. :

R5-C. The said proposal was also submitted offline by
submitting a hard copy to the DFO, Chandrapur on
14/03/2024, which is annexed herewith and marked as

ANNEXURE NO. : R5-D.

7) At this juncture, it is required to point out that
various allegations appearing in the Newspaper Report
dated 27/08/2024, needs to be addressed in order to get
better clarity of the issue involved and pending before

this Hon’ble Tribunal.
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8)  That the present project is located 12.25 Kms. away
from Core Zone of Tadoba Andhari Tiger Reserve (TATR)
and 10 Kms. away from the buffer zone of the said
Reserve Forest. That further, the project does not fall
within the Eco-Sensitive Zone of TATR. That, therefore,
the area proposed for mining i.e. 80.77 Ha. does not
violate any distance norms issued by various authorities
from time to time. However, it is required to be pointed
out that the said land falls within the Tiger Corridor
between Tadoba-Tipeshwar-Kawal and that therefore
wildlife clearance for the said land was required.
However, no impact upon wildlife is expected due to
clearance of the said land as almost the entire area has
been mined out and currently the mine void is filled with

water.

9) As stated above, the entire project relating to 80.77
Ha. land was duly excavated during the existence of
earlier Forest Clearance between 2005 to 2013 and there
is no change in the nature or use of land since then. In
fact, the Wildlife Institute of India has vide its letter dated

16/05/2024 clarified that in view of wildlife impact
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assessment study, being conducted for the entire
Chandrapur Area, in view of directions issued by 324th

Report of the Parliamentary Standing Committee on

Science & Technology, Environment & Forest on “Status

of forests in India”, fresh wildlife impact assessment is
not required for the area in question. A copy of letter
dated 16/05/2024 is annexed herewith and marked as

ANNEXURE NO. : R5-E.

10) That, after getting required clarification from the
Wildlife Institute of India, Dehradun and after various
inspections by the Forest Department, the PCCF (WL),
forwarded the proposal for wildlife clearance to the
Principal Secretary (Forest), Revenue & Forest
Department, Government of Maharashtra, for further

consideration. The said letter dated 23/07/2024 is

annexed herewith and marked as ANNEXURE NO. :
R5-F.

11) That, in pursuance of the proposal made by the
Respondent No.5, a meeting of State Board of Wildlife

(SBWL) was held on 12/08/2024, the minutes of meeting

@/ oWARs fvf‘
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along with covering letter dated 26/08/2024 are annexed

herewith and marked as ANNEXURE NO. : R5-G.

That, in the said meeting, the proposal for wildlife
clearance of 80.77 Ha. of land was recommended to

National Board of Wildlife (NBWL).

12) That after recommendation of the project to the
NBWL, the PCCF (WL) issued letter dated 30/08/2024
wherein, the said authority directed the Western
Coalfields Limited to deposit 2% of the total project cost
falling within Tiger Corridor. A copy of letter dated
30/08/2024 is annexed herewith and marked as

ANNEXURE NO. : R5-H. The said amount of Rs.0.91

Crore was paid towards wildlife mitigation measures on

15/10/2024.

13) That, after submitting the compliance report, the
proposal was forwarded to various authorities and on
18/11/2024, the PCCF (WL) agreed with the compliance
report and forwarded the same to Principal Secretary

(Forest), Revenue & Forest Department, State of

Maharashtra. A copy of letter dated 18/11/2024 is

My Term Expires
on 6/11/2029
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annexed herewith and marked as ANNEXURE NO. :
R5-1.

14) It is stated that during the meeting of the Standing
Committee of the National Board of Wildlife (SCNBWL)
dated 12/03/2025, a site inspection committee was
constituted for inspection of the subject area of 80.77 Ha
forest land. That, inspection was carried out by the
committee, as constituted by the SCNBWL on
12/06/2025. A copy of the report submitted by the
inspection committee is annexed herewith and marked as

ANNEXURE NO. : R5-J.

15) That, accordingly, the proposal along with the
inspection report was placed before NBWL in its meeting
dated 26/06/2025, wherein the proposal was considered
and recommended by NBWL. That the NBWL issued
letter dated 23/07/2025 to the Additional Chief
Secretary, Revenue & Forest Department, Government of
Maharashtra, thereby informing that the proposal for

wildlife clearance for 80.77 Ha. Forest Land had been
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cleared. A copy of letter dated 23/07/2025 is annexed

herewith and marked as ANNEXURE NO. : R5-K.

16) That similarly, Ministry of Environment, Forest and
Climate Change, Government of India, issued letter dated
30/09/2025, thereby informing about grant of Stage-II/
Final approval for Forest Clearance for the said 80.77 Ha.
Forest Land. A copy of letter dated 30/09/2025 is
annexed herewith and marked as ANNEXURE NO. :

R5-L.

17) It is therefore demonstrated by the answering
Respondent that diversion of Forest Land admeasuring
80.77 Ha had been done as per Rules & Regulations and
only after compliance of various conditions put-forth by
the authorities granting the same. That the report under
consideration by this Hon’ble Tribunal is therefore totally
misleading and has been published without verifying
actual facts of the matter and therefore the same is
required to be ignored by this Hon’ble Tribunal by closing
the proceedingsl at hand. At present 1263 number of

employees are depended on this project. Currently, WCL

!
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is working on submission of compliance of Wildlife
Clearance and Forest Clearance of 80.77 Ha Forest Land
to obtain possession of the said land. Delay in possession
will lead to the closure of mining activities which may

cause transfer of employees of the project

18) Further, the coal produced from this project is
directly supplied to the MAHAGENCO through
Chandrapur Super Thermal Power Station. If the 80.77
Ha forest land is not taken possession, closure of the
project is unavoidable. The loss of production of coal

negatively impact the energy security of the nation.

19) It is submitted that various documents have been
annexed along with the present reply. However, this
Hon’ble Tribunal may grant liberty to file additional
documents on record and make further submissions, if so

required in future.

Hence, these submissions.

NAGPUR : (N. G. Moharir, Advocate)
DATED: 02 /1$/2025. C.F. RESPONDENT NO. 5
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DECLARATION/SOLEMN AFFIRMATION

I, L Boopathi, Aged about 43 years, Occupation: :

Service, Resident of Chandrapur, do hereby take oath and

state on solemn affirmation as under:

1) That, I am working with Western Coalfields Limited
as Deputy Manager (Community Development _Projegt &
Planning), Chandrapur Area and that I aim conversant
with the facts stated in the reply/submissions. I am
authorized to sign the present reply on behalf of

Respondent No. 5.

2) Present submissions have been drafted by the
counsel as per instructions given by me to him and
contents of thereof in paras 1 to 18 are true and correct to
the best of my knowledge, belief and information received
from the records as well as from the Counsel and believed
to be true by me. The contents with respect to legal
submissions are as received by me from the Counsel and

believed to be true by me.
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i ence, verified & signed at Nagpur, on this = day of
—October, 2025.

N
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ADVOCATE, NAGPUR.

——
BHARATENQRA. D. BHOYAR
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BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL, WESTERN ZONE BENCH, PUNE.

ORIGIAL APPLICATION NO. 198 OF 2024(WZ)

IN THE MATTER OF NEWS ARTICLE TITLED “COAL OVER

CONSERVATION:

MINING IN

RESPONDENTS :

STATE WILDLIFE BOARD OKAYS

CHANDRAPUR TIGER CORRIDOR”
APPEARING IN THE TIMES OF INDIA DATED 27.08.2024

1)

3)

4)

5)

Principal Chief Conservator of Forest,
Maharashtra, Van Bhawan, Ramgiri FRoad,
Civil Lines, Nagpur — 440001.

Wildlife Institute of India,

Through its Director, Post Box 18,
Chandrabani, Dehradun - 248001
(Uttarakhand).

Ministry of Environment, Forest and
Climate Change,

Regional Office, Integrated Regional Office,
Ground Floor, East Wing, New Secretariat
Building, Civil Lines, Nagpur — 440001.

District Magistrate (Chandrapur),
Railway Station Road, Near District Court,
Chauhan Colony, Chandrapur, Maharashtra —

442401.

Western Coalfields Limited,
Through Area General Manager, Chandrapur
Area, District Chandrapur, Maharashtra.
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LIST OF ANNEXURES FILED BY

RESPONDENT NO.5

SR.

NOS.

ANNEX.
NOS.

PARTICULARS

DATE

PAGE
NOS.

R5-A

Copy of Stage-I Clearance.

08/11/2005

18 — 21

Copy of application for
renewal of Forest
Clearance.

01/02/2013

22 — 24

R5-C

Copy of online proposal
for wildlife clearance.

27/02/2024

25—29

R5-D

Copy of offline proposal
for wildlife clearance.

14/03/2024

30

R5-E

Copy of clarification given
by Wildlife Institute of
India, Dehradun with
respect to wildlife impact
assessment study.

16/05/2024

31— 32

R5-F

Copy of letter issued by
PCCF (WL), to the
Principal Secretary
(Forest), Revenue &
Forest Department, State
of Maharashtra.

23/07/2024

33 — 40
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R5-G

Copy of minutes of SBWL

meeting.

26/08/2024

41-43

Copy of letter issued to
WCL by PCCF (WL)

30/08/2024

44 — 45

Copy of letter issued by
PCCF (WL) to Principal
Secretary (Forest), State of
Maharashtra.

18/11/2024

46 — 47

10.

R5-J

Copy of the inspection
report

48 — 57

11.

R5-K

Copy of letter issued by
MoEF & CC to
Government of
Maharashtra.

23/07/2025

58 - 59

12.

Copy of Stage-II/Final
approval for Forest
Clerance.

30/09/2025

60 — 63

NAGPUR :
DATED: 03 /16/2025.

\ A}

(N. G. Moharir, Advocate)

C.F. RESPONDENT NO. 5
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ANNEXURE NO. :- "R5-A"

-
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. ‘.‘ﬁi 2ol Mo .
E. No. 8-123/2003-FC z DuE[Xo e
. Government of India r Deap. 8{;( ))
(2/3 Imstry of Envirominent & Forests 4. J."
L2 (FC Division) . \.C 5

C [ yaGY
\ L/ 'Pnr)'m-LmI:mS?i'hawan
— QGO Complex, Lodhi Road

- ' \ New Delhi-110 003
e - @@d T\ | ©
3

Dated : 88 November 2005

T .
The Becretary (Fo rests),
Government of Maharashtra,
Muenbiad.

. Sub: .IZ)iver:';icm of 80.77 ha of forest land for Durgapur open cast coal mine project,
=3 in District Chandrapur, Maharashtra.

Lam clirected wo refer-ta your letter No. FLD-3603/CR-40/F-10 dated 28.10.2003

and subsesuent letter No. Desk-17/NC/I/CR-11192/2691/04-05 dated 20.07.2005 and
leirer No. Desk-177NC/I/CR-11192/1082/05-06 dated  26.09.2005 on the above
lrentioned  subjest whereunder the above proposal and compliance of various
cenditions was submitted, seeking prior approval of the Ceniral Governmen: in
ecvordance with Section-2 of the Forest (Conservation) Act, 1980,
2, After careful consideration of the proposal of the State Gavernment, the Central
Goverrment hareby conveys its approval under Section-2 of Forest (Conservation) Act,
1980 for diversion of 80.77 ha of forest land for Durgapur open cast coal mine project,
in District Chandrapur, Maharashtra, subject to fulfilment of following conditions :-

n‘lq
(=

S () /,T.t-rgal status of the forest shall remain unchanged,

(iiy~" Compensatory Afforestation shall be raised over degraded forest land doulble in
extent to the arca being diverted, i.e., over 162.00 ha and shall ke maintained al
the project cost. :

(iif) v/ The lease period under the Forest (Conservation) Act, 1980 will be for § years,

(iv) ~ The State Govermnment should transfer amount of NPV and ather fancls to

Cornpensatory  Afforestation Fund Management  and Planning  Authority
(CANTA), which has already been constituted and notified by the Central
Government o 23.04.2004.  Till such time, the CAMPA intimates tae Head of
Accounls for deposition of funds, the funds will be maintained in the form of
fixed deposits in the name of Nodal Officer or concerned Divisional Forest
Officer of the State Government. The funds realized towards the NPV shall not
e utilized by the State Goverrunent.

RCC pillars of 4 feet height shall be erected to demarcate the area by the user
agency at the project cost and will be marked with forward and back bearings.

SLLS2005 1002 - %)
v -‘/ ” FAL DLa11+22017404 ¢ 1 L DELHI ARTE oz
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ence and maintain a safet

[ (! The user agancy shall raisg, f Y zone avound the miring
£ d =

area and will also raise and maintain (he plantation

aver arv arca one and .'l.\‘f
# tmes m axtent of the safet_\' zore at the PI0ject cost.
l' W -y =~ oy v p - - 1
i Al nacessary measures should be taken by the user agency to protect the
f cnvironrnment,
F

i (viii) The user aganey should i plement the reclamation works as per the reciamatian
: plan. Monitoing of the rezlamation works should be dene continuousiv by vhe
State Fovest Department, The user agancy skall suimi: DrogreEss vapori of
reclamacion weorkes to the State Forest Department and Regicnal Ofice, Bhonal
(ix)  Trees shall be felled only when it beccrnes necessary and that oo under sirict
orest Department, and at the cost of the project.
(x> No lzbour camys shall be established on the fores: land.
(xi)  Sufficient firewood shall be provided oy the user agency to the labourers af e
Project cost after purchase from (he State
Development Corporation

sepervision of State F

Forest Departmant, Forast

(xii)  The user agency shall ensure that there should be no damage to the available
wildlife.

5

\

™

(xili) The forest land shall net be usec. for any purpose other than {hat specitred i be
Eroposal. .
(xiv) The forest land thus diverted shall be non-transferable. Whenever the forest |1nd

15 nov required, it shall be sumrendered to the State Forest Department ur der
intimation to this Ministry.

Yeurs farhiudly,

\

(Pankaj Asthana)
Assistant Inspector General of Foress

g Copy to:

The Principal Chief Conservator of Foresls, Government of Mal arasihira, Nagp v
The Nodal Officer, O/ o the PCCE, Maharashtre, Nagpur, :
The Chief Conservator of Forests, Regional Office, Bhopal.

User Agency/Shri MK, Shukla, CGM, Coal India Limited, Cor-1, 40 Floor, Scope
Minar, Vilas Marg, LLaxmi Na gar, Delhi.

RO (HQ)/ Manitorin g Cell, MoEF, New 1Jelhi.

Guard File. /ﬁ\\
L-\//%Q/\. Zrd)
Ogg »

s w =

oo

(Pankaj Asthana)
ssistant Inspec:o * General of Forests

S
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g - F.NL. 8-123/2003-1C

- Governmzot of India
Ministry of Envitonment aid Forests
-. (F.C.Division)

p ""..:/- e \ L Paryavaran Bhawan,
- il L . CGO Complex, Lodhi Road,
=)y /\ - s New Delhi - 110003,
AL Dated © 2.7 April, 200:
. i _ . ated ¢ 22718 April, 2004
Fhe Searetiny (Forests), -
Soveriment of Maharashira, .
Nuamban
Sl 1N ersnc Q) 7 7 c ot . i ' ini j
" [Ji erson oF 80.77 ha ol forest land tor Duigapur Open Cast Coal Mining Project
1 . - . . = =
fOCE i Chandarpur district of Makareshira,
- \\ il
b directed 1o reler 1o your leiter No. FLD-3603/CR-40/F-10, dated 28"
DT 000 v o Toe : - 1 1 » #
Hctobes 2003 onthe subjeet mentioned avbove seeking prior approval ol the Central

ST e ernmient under Section 2 of Forest (Cenzervation) Act, 1980 and say that the proposal

.
_ 5/\0 Nos becn examined by the TForest Advisory Committee constituted by the Central -
Z}/ tpoverment ender Section 3 ol the aforesui! Act. .

Sier caretul exannnation ol the sroposal ol the State Gosernment and on the
bisis of the recommendations o' the Committee mentioned  above, the Central
Y siovenmment hereby agrees in-principle 10+ diversion of 80.77 ha of forest land for
\.\,\// Durgapur Qpen Cast Coal Mining Project (CGCP) in favour of Western Coal Fields Lid in -
9\7\ Taidzapur diserict of Maharashura subject (o Luifiiment of the following conditions:-

-

¢

I The User Agency shall tramsler the cost ol Compensatory Aftorestation
)%/J\ over degraded lorest land, <oubie in extent ol the lorest land diverted -
7/” / under the proposal (e 2. x €1 = 162,00 ha.) to the State Forest

Frepartment

e Uiser Agency shall tran-F e the cont ol removal ol 1,044 trees [rom the
diverted torest lind 1o the Ste Forest Departiment.

The User Agency shall rose and oaaintain a salety zone (including
lencing, regeneration ele.), asing 7.5 mitrs strip of the forest land all along
the outer boundary of the mining lease area at the project-cost.

' The User Agency shall, in addition 1o the Compensatory Aflorestuion,

transier the cosieofl plantatar on 3.94 ha of degraded forest land (other

thent tha wentitizd Tor raisiag CA) which s 1.5 1imes the area Talling as

the salety zone, to the State Forest Department.

The State Governmem shale charge the New Present- Value ol the forest
arca diverted under this proposal fisin the User Agency as per the Orders”
ol the Hon'ble Supreme Cour: of India dated 30.10.2002 and 01.08.2003.

i 1A No. 5006 in WP (C) No.202/1995 and as per the guidelines issucd;by

this Ministry vide letters N §-1/1998-FC (P 1) dated 18.09.2003 and

22.09.2003 in this regard,

Cont..pagge. 2.
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v the project shall be \
i : . « Agency under the pro)
' Al the funds received from the Us '-\‘T-‘t on Fund Management &
translerred o the Comparicalony -"”O’L_Sm‘ CAMPA s created. such
Plamming Ageney (CAMPAL Til such (l;”[l; Jsits in the name of the
. = ; . i } " Iixe cposih
funds shall he kept in the 41-3!”1_0‘ I . Naticanlised Bank as per the
concerned DFQ or the Nocat OMicer '”.n”'\ N and Forests dated 22-03-
g leaiad b this Mot sy of Environment at §
IR
. P st on tullilment ol the
Mieteeeipt of comphance report lrom the Sl;ltf, G.mvu-m,n'?i linal approval <inder
sordss e e ntioned aboye., the proposnf':vill be conlh"dc'f"d '9.' '.' - st land shafi not be
e s 2oof the Forest (Conservation) Act, 1980. 1 |-:1nsl;:|' ((J'] ]:):':_'.Gl;vemmem s
. - : - teanp et .
cHeetd (il ihie formal order of final ﬂppﬂ'_'}"” is issued by ! 1047,‘___‘_____—_-
S LM . ’
Yours faithtully, é
(Sandeep Kumar) -
Assistant Inspector General of Forests
o o
U Uhe Principal Chiel’ Conservator of Forests. Government of Maharashtra, Nagpur.
G [ ey S~ 2 “
e Nodat Giticer: Ofo the PGCF: Govenitnent of Maharashtra, Nagpur.
£ The Chiel Conservalor of Forests ( Cantral), Regional Otlice. Bhopal.
A Il l(u: (";-nur.nl Manager, Western Con! Field 1.td. Chandarpur, Maharashtra,
AT, New Delhi
Cinand tle
. e (Sandeep-Kumar) &
. Assistant Inspector General of Fores(s -
7~

// TRUE COPY //

g ¢
. %}!“‘P/a 7S N
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ANNEXURE NO. :- “R5-B”

‘ I'M
. Office of the Arenr General Manager
WESTERN COALFIELDS LIMITED Chandrapur Ares,

A GovL Of ndia Bntorpiisa Po & Dlstt, Chandrapur (M.S))

(M'nl Ratma Compary )

T T T T At @IEe IR 440 oM " Reod.Pifica; Coal Eslats,Giv] Line Nagpus- 440 oot

Ref. No. WCLICHA/AGMIPLGIREV! { | SF- - Date 31.1.2013
' D) 0L '
To, _

The Dy Conservator of Forest,
Chandrapur Divislon,
Chandrapur

Zub.:- Repewnl of forestry clearapce —
Proposal for diversion of 80.77 Ha. forest land for opencast mining

of Durgapur Opencast Project of M/s. Western Coalflelds Limited,
Chandrapur Area )

Dear Sir,

Proposal for 80.77 Ha. of forest land has been approved by Gowt. of India vide

MOEF New Delhi order no. F.No. 8-123-2003-FC dtd. 8.11.2005 for a-period-of 8 years
(ie. 8.41.2005t0 7.11.2013 ). .

We are enclosing herewith the proposal for Renswal of lease of above forest land’
in lhe prescribed Form '8’ duly filled along with the relevant documents in'8 (Eight) sats:

in respecl of Durgapur Opencast Project of  Mis. Western Coalfields Limited,’
Chandrapur Area, Tahsil & Distt. Chandrapur

You are therefore, requested to forward the enclosed proposal for onward

submission to MOEF, New Delhl for getting necessary approval from Central Govt. under
Forest (Conservation) Act, 1980. '

Thanking you.
’ Q urs faithfuljf,:
Encl.: as ubove Y !
[ -
AREA GENERAL NANAGER
Copyto ;- ‘ ( ¥ ~CHANDRAPUR AREA

1. The Addl. PCCF / Nodal Officer, Forest Deptt. Van Bhawan, Nagpur

2. The Chief Conservator of Forest, North Circle, Nagpur road, Chandrapur.
3. The G.M. (L&R), WCL, Nagpur.
4. The SAM, DCC SA
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Raz ;- Renewal of forestry cleararice.

Popazal for diversion of .80.77
Ha. forest land .for opencast
mining of Durgépur Opencast
" Project of ‘M/s. Western Coal
fields Limited, Chandrapur Area
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()PI‘ICD OF THE DIVISIONAL FOREST OFFICEB,

CHANDRAPUR DIVISION, CHANDRAPUR.
Rambagh Forest Colony, Mul Road, Chandrapur - 442401 (M.S.)

Office Tel. No. 07172-270448 Fax No. 07172-270448 E-mail : dfochandrapur@gmail.com

Sub.:- Forest Land Chandrapur

Renewal of forestrv clearance

Proposal for renewal of 80.77 Ha. Forest land
Open Cast Mining of Durgapur Opencast Mine
of Mss. Western Coalfields Limited, Chandrapur
Area.

No..- Desk-5/Survey/land/ |3 ] 6

Chandrapur, Dated?xi\} /.7/ L:(

To,
The Chief Conservator of Forests, b
5 x i
Chandrapur Circle, i e // _('U{ ,b/)z
Chandrapur. e S
. - N Ref.:- Western Coal Field Limited Chandrapur Area letter No. 957, dtd. 19/05/2013.
‘L/':.'Uﬁ') ‘
_\U\
The proposal for renewal of 80.77 Ha. Forest land (Reserve Forest 80.77 ha.) under F.C. Act 1980
required for Durgapur Opencast Mine, Chandrapur Area, Tah. Chandrapur, Dist. Chandrapur as received vide
(heir letter under reference has been scrutinized in this office and the proposal in 5 copies and Mining Plan in 5
copies is forwarded to your office for further necessary action.
Encl.:- 1. Proposal in 5 copies.
2. Mining Plan 5 copics. < -
Divisiondl Fofest Officer,
g) 0 ( é z ) Chandrapur Forest Division.
Chandrapur
N Copy submitted 1o Gcneral he nnger Chmdmpur Area, Westem Coalfield Lid., Chandrapur for
information.
WESTERN \,OALrI:LDS LiiTED ) '
OFFICE OF THE AREA GENERAL MANAGER !
\ .. CHANDRAPUR AR:A PO & DISTT. CHANDRAPUR
REF.NOWCLICAA/AGM MIPLG/REV/ DATE ¢ 4112079
The Sub Area Manager, DOC SR for infoirmation \n7
B4
// TRUE COPY // STAFF OFFICER (F&F}
oHANDRARUR AREA

(mehasis
COUNSEL FOR ;l‘ESPONDENT NO.5
(NACHIKET G. MOHARIR)
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ANNEXURE NO. :- “R5-C” -

Seeking recomr

sioian L anian
WS B

Frgjeet amw, £ RSAN I 2NMNCALT PRCITST Mogsaal Humber: WL MA/MN/QRY/ 46313312024

S1zh MAARA N T EA

Single Winzow Humber SW/172a50 24

Common Application Form
Project Delails

1o Rstcis o1 Prosnt

LI e ol Ure Miegse DURGAPULOPNCAY ] P JECH

12, iMujset moposul bul Expans.en . N ’ i
L2, Vehellrer oropusal expandien is mude ancer 7 i) (a)r RO i “ .
1.4, Projecs 13 (SIngiz wWindo Kumkor) 5 ‘.‘\’[lv???RC'fV?C?.A V 7 T T N

The preject Iz Incated Ia Shandrepur Dictrict of Micharashtra State whizh colers ¢oal 1o the
Chanarepur Supar Thaenal Fower Staen, Wid ite Clearoncs of 10 77 Ho Forast Land (or Canl Mining ¢
L5 Beseiptensi figject I'urpose. rorest Clecrance abiained (or €077 Ha Ferest Land during 2005-2013 and renewal of +C i
ropasclis in procass. This 0072 Ha lorese Jand is part of 3asarve Ferast Compartmants 40C & 401 i
tolleegn the Wikdiie Carnidar locolad in seuth ot Teaclin Arahard Tiger Resarve connscling 1o i
Chaprala Wildlile Senctuary to indrevad liger Projectin Chhattlsgarh State |

2. Detaily of s Compuny/Digunizativn/User Agency meking application !

21 1wgai ftelus of tha CompanyjGraanizatan/Uskr Aguncy Cantrol P3L (g, NHIAL AAL, MTP, L AAIL)
2.2 kama of tha Sempany/! Qrgarlzaticn/Use- agency wastarn Ceolflelda 11

registered adarsss |

Arca Conercl Manaygor Chandropur Arec Chendrapa 1'O 3ebugeth Chendiapa Areo Senerul i
Nenagar Caandrapur Area Shandrapue PO Detgsein Chondrapur

ALCleuy

2., Vilaca fTov Durgopur
2.5, vtely NMAEARASKINS
2.8, Dbt CHANDRAPUL é
2.7. PinCoda 41404

2.0, tandmuorks Othies of e Sulr Arse Managar, Durgapor Sub Aren L
2.8, F-mail addrass gmwalzneaemal sem
210, _enuling Nunty 0712253322 “
2. Meuile nuinuel 8272957301 ‘

3. TRTO IR RLING DRISDN MaKing anpicetion
i
30 kere Bscpothi Lakshmonan !
3.2, Ceugaanen Ceputy Managor ‘
HIDINAHNDH QCAIes s ;
3.3, Addieds Otlice of the Area Gene:al Manags, W= Chandiapur Area l
3.4, villuge § loen | Cley vurgepur ]

5. Slats WAARASHTRA i
3.6 svict CHANZRARUR ‘
37 Piniods 422204
3.8 i-mroliaddiess tozpatligecoalndic.in
3.9, wndiine Nuniber €82 !
3.10. Mon Ik numasr ' 4362710880 :
Project Locatizn
4. Locutive of the Mojest o Actvity ;
'
A0, Uplaad KML 8027 inkmi % |
4.2, \vhetnar Ihe prepuetfactivizy taikng in the siate/UT kharing International borders NO i
5. fhupe ¢l g #eject Ken = Lnean !
i
Lazattan Cetalle !
Tepusheet Ho Staleful District Sub District villuge Plot/Survey/Khasra No,
FdpY, MAHARASIITRA Chanaropur - Srendapa’ REATRVID CORTAT # 42C ‘
fougi MAARAGITRA Chandropur Shandropur ROSTRVIN FOR AN

Remarks

Totsnl e s L lngan Survay 50 1nadin Topeshingt No. SHPI, B85, 14F, Si%1in Resarve Farest Campaameanty ol Chanarapur Torast Ranga & Divisien
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[x]
Nan- Foragt land |A| o]
Farest 1and (@] 0
Total |a-E] 0
Project Activity Cost
8. Projact/Activily Cost
8.1. Costof the'existing Project ot current price level (in Lakhs) {A] 0
6.2. Cast of the propasad axpanslon/ modarnization of Prajact ct current price Inval (in Lakhs) [n] 4381
8.3. Tatel Cost of the project/ Activity (in lakhs) [A+n) A3E1
7. Employrnent likely to be generated
2.1, During construction phase
Frmcnent errployman?
7.1 No.of permanent employment (No.s) [a] o
7.1.2. P'eriod of employment (No. of duys) (8] o
7.13, No.of man-days |X|=[A]*|8] 4
L —
7.14. Temparary { Contractual ampleymant (No. of Man days) |Y] 4
7.5, Tatel{X) «|v| ¢
7.2, purlag operaticnal phase
Fusrmmnenl venplos mant
Exleting
7.2.1. No. of parmanent employmant (No.o) [A] 1021
7.2.2. ‘Period of employment {No. of days) [] 365
7.2.3. No.of mon-days [x}=[a]"[s] 372665
TOErEOn cenp et
7.2.4. Temporary / Contractual amploymant (Na. of Man days) [v] 790
7.2.5. Total [x] +[¥] 372865
Others
[ -
i 8. \hether Rehablliiation ond Reseitlement (R&R) Involved? (Y&}
% 9. Whethar projact aren involves shifting af irsa/read/rail/T lina fwatar fio
| pipsline, etc. required?
- | 10. Whother any alternative elte(¢) examined or partthereol for the lte-gpecilic cormpenent? et Ieakt

..26..

6. Land Requirement (in Ha)-of the pioject or activity

Nature of Land invalved in (Ho)

1. Whether there I3 uny Government Order or I'olicy/ Court order rglsvant or testulcling to the site? KO

12, Whathar thera is any litigation panding agalnst tha projact and/ar land in which the Rrajact s
propozed o be set up?

13. Whathar the propozal invalves violetion nt Act/Ruls/Regulation/Notilicallon of Cantral/State
Govammant?

Area Exixting in Ha

as the praject er astivity is site spo

.+ WwildLife Clearunce

! 20, Location of project [ activity with Tespect to Protecled Arsa

W Swate MANARASTRA

1 : o
‘ T Whher praposer w foe inwetigatian/minmy? e

13 Upkood 5 copy of rste comeining Jerdtication for locuting die project in protected arrg

i e
17 Catogary of the project Lining | Cusrving

J 13 Catagory of crwo tequited Tige Canrdor
| o 2 s R X
1 19 WWhetrer chy praposal seeking prior asorevai of Centrzl Gevernment unzer tha Forest {Contarvotion) Act 1=t siversion of G
I forest land reculred for this Eroject has been suzmitied In the past? :

X Proposal No./ 5W Ne. [ MoEFCCFlle  ArsaprozasedferDiversion  AreaDiverted

Status af the Proposal CON Ha Prcject Heme Ho (Ho) (Ha)
! Rubavattacs nd aneor . Biaquga Open LR RS
AN BT T O 3 d a7

! procons FRIAIMING O34 re g '

Proposed Land

|

20 Location of Mroject Aren Slwr

0.1 Pleara rpesity

Juatificutivn isr locollg L

1930 Corm dor foiing couh orachun of 1uzgba ANzt Q01 BCTUYC v Co gLre

48

Additlonal Arna Proposad [n Ha

v (x+¥]
a ]
no.2r 7
8077 an77
Proposed Tetal
Q 021
0 ¥®S
0
0 0
0

pesleeles weo pdt

Reccrmmand Area Far Oate of In-princizle 210 2f Yhat [PETEY
Dieersion opprovol Arplizaii=n
a na 2 R T 4

Thzar Roseve Fro'et In Chhat'sgarh Siots

Total Arno raquirad atlor axponsion «

L 1 Irafis
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21 4. Rivisinn - wisd areckup o lend requirec

TII2EEL02457 _BOTT Hakir:

2013003057 COTT Hahm!

1LI0B7_COUTT HO MY
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28 UR Dy 5 Olowel

wer Cort 321 lal/ng tee

N S rezson ¢’ TS0002 Ancnur T s kst

Project aren under Protected AreajTiger Reserve (Ha)

Project areo outsidu Frotected Area (ko)

forast Nen-forest Total

Farant Total

fuati s )

2142 Compenent-w:s4 breakup ¢l land requirec
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40, Copy of the prowpacting liconce and sxtension of the prosc

Ing licence, fony

20. Copy ol Ine cpprova accorded lor MetFCE for prosperiing
30. Copy of note centatning detalls of tna plan for the tcnsportation of the minsra's 5-opcted to ba ralsed from the minlng

lease (pd!onty)

3. Perlod ol validity e Mining Plon
2 From
270

32. Perizs of Mining teare!Yeas)

33. Mineral Rasarvas

Froszradng Lke=so - 302 §{1] s 13C2

Teusnesting Liew= 2 - Soe 45} 07 1302 0

ansareron prt’

2-22-20%

PARRAL

Hame ot Mirsral Proved Reserves Irdicated Rezurvey In‘ereed Reserves Mineatle Reserses Semeivy
COAL ] 3 ] a
34. Dotails of Lottor of intont (Lot) / Vesting ordor / Mining Leaco
:;.lnau;alult;omi&iv-;@uNIMnﬁ!nglélo S : £4-00 1973
‘.‘u;’l whd n;;-ﬂmdlr;rlvo;th;w;w{wx;;m monthn) et
41 ﬂ!H;:dlm1;iywliurdnm;lm) ; EILH
sdLnate nfmpwy. of lave :'\;- (D221
24.8 Weasw orea (in ho) o3 per Lol/ Veadng ordur/Mining Leose 1507 %
; {3 mc:;;l;n ::pc:ky (l‘n.;ﬂ'r—i‘;.;c.l:; Le\-l ;u;;:;;;l’;.'l.nlnq leae, K any proscribec 3
24.7 Datzlis of Leeae rencwol{s), I any MAHEACASE ARCS WAL ACOU XD THRCUGH: G2 (M50 22T veT
:4,cc1narlnv.m.rnulbnlrc;;:;' o REHEWAL OF FOREST CLEAR
- » e O - "
T, Siatus Sl appravel et Mining slan APDIoveG
36. Mincrals ta be mined
Nome of Mineral Clossificelion Praduction Capacity Remarks
caL g Loa};.w 3 . A3 ILEIRL0TIC
37, Detalls of Total excavation (Rem) Including Topsoll, Overburden, Mining wazte, Rejects, elc. i
271 Tolol excavationin MTPA 2
2 i&:i'tnuvql:nn bt cumiAresr 247
H24 Stripping otio [RPEZ]
-:7.4 tfborh;c;;va;i:n L] ;;ny‘ o » h WIRL WORRED €7 OF HZAST A1ETH-OC
38. Ule of minc (years and manths)’
HK1 1t ot S minn ax par oo aued mining plan (n yare. ond montte ) it
:;u Ute of the mine o3 Eor 2otal >n'.lmo:od r;ur."l.-lv eny (Ir; years onc montny) 700
ELE} n‘f-; nformLlicn, i oy
39. lype and methad cf Mining Method
oot
&HJ‘U:;;I\M nlr\mmg v i B ) ‘L'rr."."\inc'l
’E.!Ouv.;r Information, Il any 7
£0. Typa ot kl g:If any, to ka adopred
20, Type e hismting RN
<02 Midgoﬂcn measures lor conuul z1 bast indoces vibrotiens FATISATION MUASL RS T2VIN &G FER CE 3317
“0.scthernformstisn. I ony . !
4L Whetker it Is proposed te Instzll sensficlation plans/Cool wathoty wizhin t1e m'ring iscse area® Ho
42, Whetneritls proozsed o Instzl crusher withla the mining lsase arecai Yot
2.1 N Of cruthers W
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ELEY
43, Dumping strategy
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ANNEXURE NO. :- "RS—D"
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A wIeThiesH [OTHI3S /Western Coalfields Limited 7*).,,'
fife s (A Miniratna Company) Wlﬁﬁﬂ )
e T2 AT FATAEE 1 A FIN (A Subsidiary of Coal India Limited) y
CIN-U10100MH1975GO1018626 I I'l
39 &1 WEUF FH HETT Office of Area General Manager
; Durgapur Sub Area
SR ERSENT e ‘ Chandrapur Area
fpres Addres: Urjanagar Post
m. ag [B ~ 442404 Dist: Chandrapur, MS, PIN:442403
Email: sam.doc-cha.wcl@coalindia.in Phone: 07172-265270
Fiol « IRz P AP3 7 Ratx: 16) 3] porty
Felr
fomfr o Ry
R &= fawmer
EEY

fawar: gofqx sfvmenee sar - Wildiife Clearance for Renewal of Forest Clearance of 80.77 Ha Forest

Land for Durgapur Opencast Project Mine in favour of M/s. Western Coalfields Limited in
District Chandrapur, Maharashtra — Application for Wildlife Clearance

et Letter from Principal Chief Conservator of Forests, Maharashtra State vide Desk-23(2)/WL/
Survey/Pr.Kr.292/5236/2023-24, dated 14" February 2024

AEIeT,

With reference to the above subject & above referred letter, the Principal Chief Conservator of
Forests, Maharashtra State directed to apply for Wildlife Clearance for renewal of Forest Clearance of
80.77 Ha Forest Clearance Proposal. WCL 'Chandrapur Area (User Agency) has submitted an online
application on 27.02.2024 through Parivesh 2.0 portal

The details are as below:

Proposal number: 463196 Date: 27.02.2024

We are herewith submitting 6 sets of Hard Copy of the same proposal along with relevant
documents for and onward submission at your end. _

It is therefore requested kindly to do the needful towards submission of online Part Ill in
parivesh portal at your end for wildlife clearance under Wildlife Protection Act 1972.

Thanking you.

: Erofe i
<

. Wﬁ!ﬂ _ Durgapur Sub Aréa
il e

1. U AT qeIERETh, O 697, AERE Tod, A sEw, ARy - 440001
2. 9% FUIT HTA S T FEed HRER, @ o7, AgRg o, Rl e, AR - 440001

4. FETVEYSF (3{T), dT AT, AR T : /4[4“?.3. ZZOQ{/
5. FETHEUS (TAEVT); Al HEAE, AR 3\ja (ST Tesi
. . _ @ S4ET €2
6. &7 ATy, WEX 87 P Ti f-m'*a‘ﬁlfﬂ
SR e fawm T
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ANNEXURE NO. :- “R5-E”

File No. WI/AE&CB/BH/WL/Minning/2019-01"-

Dehradun, the May 16, 2024
To

The Area General Manager

Chandrapur Area, WCL

Planning Department

PO: Babupeth

Dist.: Chandrapur, MS

442 403

E-mail: amweclcha@gmail.com , agmchandrapur.wcl@coalindia.in

Sub. Durgapur Opencast Mine - Clarification regarding conducting a fresh Wildlife
Impact Assessment Study for Renewal of 80.77 Ha Forest Land for opencast
mining of Durgapur Opencast Project, M/s. Western Coalfields Limited,
Chandrapur Area — reg.

Ref. 1. Your letter (WCL/CHA/AGM/PLG/REV/9780) dated 19" March 2024.
2. Wil letter No. WI/AE&CB/BH/WL/Mining/2019-01 dated 22" April 2024.

With reference to aforementioned communication (Sr. No. 1) seeking clarification if a
fresh wildlife impact assessment study is required for renewal of forest clearance of
opencast mining in different areas in the Chandrapur mining area, it is stated that a
research project "Understanding the impacts of mining areas of Western Coalfields
Limited (WCL) and Chandrapur Thermal Power Plant, Chandrapur” is already being
carried out by WII, Dehradun, as mandated by the 324" Report of the Parliamentary
Standing Committee on Science & Technology, Environment & Forest on “Status of
forests in India”. The aim of the study is to assess the impacts of all mines (opencast
and underground) in the Chandrapur district and provide a detailed assessment of the
impacts of mines and an integrated wildlife mitigation and management plan for the
WCL mining areas in the district. It is, therefore, submitted that a fresh wildlife impact
study would not be required for the renewal of the forest clearance of 80.77 ha of
Durgapur Opencast Mine, WCL Chandrapur area.

A joint committee under the Chairmanship of the Principal Chief Conservator of
Forests/Chief Wildlife Warden, Govt. of Maharashtra has already given a mitigation
plan for maintenance of the existing wildlife corridor for the 121.58 ha Durgapur
Extension Deep OC Project which encircles the 80.77 ha renewal area Vide Letter
No. 23(2)/WG/N/P/No. 53/1061/2022-23; Dated: 12.07.2022.

TFUE W0 18, Ta), AERIGA — 248 001, TTRIEE, AR

Post Box No. 18, Chandrabanl, Dehradun - 248 001, Uttarakhand, INDIA

£ .04 e, +91-135-2640114, 2640115, 2646100 Ha¥ : 0135—-2640117
EPABX : +91-135-2640114, 2640115, 2646100 Fax: 0135-2640117

Ez'r—ﬂ'ﬁ / E-mall : wil@wil.gov.In L / Website: www.wil.gov.In

Wildlife Institute of India
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Further, regarding communication Sr. No. 2 seeking no-cost extension of the project,
itis again requested to kindly release the third instalment of Rs. 33.0975 Lakhs (Each
by WCL and MAHAGENCO) to finalise and submit the final deliverables of the project
which is an integrated management plan.

Thanking you.
Wehsgzn
(vm
Director
Copy to:
1. The Principal Chief Conservator of Forests (Wildlife), Chief Wildlife Warden

cou

~// TRUE CORY //

Maharashtra State, Nagpur, Van Bhawan, Ramgiri Road, Civil Lines, NAGPUR-
440 001 (Maharashtra), E-mail: pccfwingp@mahaforest.qov.in

General Manager (Environment), Western Coalfields Ltd., Civil Line, Sadar
Nagpur, 440001, Maharashtra , E-mail: gmenvironment@westerncoal.qov.in
with a request to release the third installment of the Project (30 % Rs. 33.0975
Laks).

Chief Engineer, Chandrapur Super Thermal Power Station, Chandrapur — 442
404. E-mail: cegenchandrapur@mahagenco.in with a request to release the
third installment of the Project (30 % Rs. 33.0975 Laks).

The Chief Conservator of Forest (Territorial) Chandrapur. E-mail:
ccfchandrapur@gmail.com

The Conservator of Forests & Field Director Tadoba-Andhari Tiger Reserve. E-
mail: ccffdtadoba@mahaforest.qov.in

Wildlife Institute of India

Maﬂr

T o 18, TR, QBTG — 248 001, STRIGUS, 7RG

Post Box No. 18, Chandrabani, Dehradun - 248 001, Uttarakhand, INDIA

(NACHIKET G. MOHARIR)

#.ﬂ.?.ﬂ.m. +91-135-2640114, 2640115, 2646100 DEH : 0135—2640117
EPABX : +91-135-2640114, 2640115, 2646100 Fax; 0135-2640117
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ANNEXURE NO. :- “R5-F”
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Website - www.muhaforest.gov.in “Van Bhavan"3™ Floor, Rnmgiri Road, Civil Lines, Nagpur 440 001
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TR ST,
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(To be attached to partT)
Opinion of the Chief Wildlife Warden, Maharashtra State

[“Proposal for renewal of forest clearance of 80.77 ha. Forest land for Durgapur
Opencast Project in favour of M/s Western Coalficlds Limited in District
Chandrapur (Tadoba Andhari Tiger Reserve- Kanhargaon Wildlife Sanctuary-
Tipeshwar Wildlife Sanctuary - Tiger Corridor)?]

i) Brief history of the Protected Area :-

The proposcd forest land is outside of Protected Area, It falls in Rescrve Forest
Compartment No. 400 & 401 of Chandrapur Forest Division. The proposed 80.77 Ha land
forest falls in Tiger Corridor as per Volume IIT —Adjoining Arca Plan of Tiger Conservation
Plan(Plan period 2016-17 to 2025-26).

i) Current status of wildlife:-

The proposed 80.77 Ha was alrcady diverted by MoEF order vide F.no.8-123/2003-
FC,dated 08.11.2005 for the period of 8 years. Specified Forest Land was mined out during
the above forest clearance period. The area is currently: left as Water Body and benches of
coal mine. The dwcrtcd 121.58 Ha Forest Land is located between the corridor arca & the
mining area. The surroundmg arca is a tiger & other wildlife habitat. Specific Wildlife Study
has been conducted by Wildlife Institute of India, Dchradun on the recommendation of Joint
Secretary, Revenue & Forest Department, Maharashtra Government vide letter No.
FLD/613/CR-25/F-10, dated 05.08.2013. Wildlife Institutc of India (W11) have submitted its
report vide letter No. WII/ AE&CB/BH/ Durgapur/01/ 2014, dated 25.06.2014.

In this report, WIlI mentioned that "The proposed forest diversion area is at the
western side of the Tadoba Southern Corridor, Tadoba Andhari Tiger Rescrve (TATR) is
connected to Chaprala WLS in Maharashtra and Indravati Tiger Rescrve in Chhattisgarh by
TATR's southern corridor. The proposed forest area for diversion is adjacent to existing
Durgapur Open Cast Mine. This diversion may not have much effect on movement of
animals through this corridor, but subsequent diversion if any may adverscly affecl the
animal movement corridor",

The proposed 80.77 Ha is located inside the mining lease of arca and it is already
broken during the carlier forest clearance period. Hence, there will be no impact on wildlife

movement using this corridor.

yeiyeariy 8077 h3.EXTR\Proposals\Standlng Commiltee Ird mecting proposals\Durgapur Opncast mine Mile no. 292\gIR wrd4 80,77 ha_docx 4
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ili) Current status of pressures on Protected Arcas:-
The proposed forest land is outside of Protected Area. The arca does not come under

any National Park, Wildlife Sanctuary or Eco Sensitive Zone.

iv) Impact of project on wildlife, habitat management and access/use of resource by

varijous stakeholders :-
As per specified forest land was already and broken during the carlier forest clearance

period and already diverted 121.58 Ha forest land is located between the corridor, there may be

no impact of this project on wildlife, habitat management and access / use of resource by any

stakcholdcr.

v) Contiguous wildlife areas, which would benefit wildlife if added to National
Parks/Sanctuary :-

The present diversion is for renewal of Forest Clearance of already working Durgapur

OC coal mine, therefore no arca can be added.

vi) Other areas in the State, which have been recommended by State Government,
Wildlife Institute of India, BNHS, SACON, 1ISC, IUCN or othcr expert body for

inclusion in Protected Area Network :-

The areas recommended by Wildlife Institute of India, BNHS, and other stakeholders
are considered and majority of the arcas have been notified as Protected Areas from 2012 to

2024, Followiug'is the abstract of such arca notified as protected arcas during 2012 to 2024.

Sr. No. Particular Nos. Area (in Sq.km.)
| Wildlife Sunctuary 18 2376.30
2 Conscrvation Reserve 27 1874.42
Total 45 4250.72

Proposals for notification of following Protccted Areas are being examined and some

arc under the consideration of State Government.

1—Sr. Name of proposed WLS /Cons. Reserve District Approx. Area
No. (sq.kms)
1 2 3 4
l Gaganbawada Conservation Reserve Kolhapur 110547
2 Ajara- Bhudargad Conservation Reserve Kolhapur 246.63

b srén 80.77 ha.LATR\Pioposali\Standing Committee 3rd meeting proposals\Dureapur Opncast mina File no, 2290\eniqr =i 20.77 ha.docx 5
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3 Taharabad Conservation Reserve Nashik 122.45
4 Velhe-Mulshi Conscrvation Reserve Pune / Raigad 87.41
5 Naneghat Conservation Reserve Punc / Thane 98.78
6 Bhorgirigad Conscrvation Reserve Punc 37.64
7 Dindori Conscrvation Reserve Nashik 62.10
8 Surgana Conservation Reserve Nashik 86.28
9 Karcghat Conscrvation Rescrve Nandurbar 97.45
10 Chinchpada Conservation Reserve Nandurbar 93.91
11 Alibag Conscrvalion Reserve Raigad 60.03
12 Ghera Manikgad Conservation Reserve Raigad 53.25
13 Rajmachi Conservation Reserve Thane/Pune ' 83.15
14 Lonavala Conservation Reserve Pune / Raigad 121.20
15 Gumtara Conservation Reserve Thane 125.50
16 Jawhar Conscrvation Reserve Palghar 118.28
17 Dhamani Conservation Reserve Palghar 49.15
18 Asherigad Conservation Reserve Palghar o 5 80.95
19 Ekara Conservation Reserve Chandrapur 102.99
Total 1835.62
N
Nagpur (Mahdep Gupta)

Dated :- 23/07/2024 Chicl WildYife Warden &
Principal Chicf Conservator of Forests (Wildlifc)

Maharashtra Statc

AT AT 80.77 ha EATA ding C 31d meeting Opncast mine file no, 202\3TY T 80,77 ha..docx 6
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PART-1V

(To be completed by the Chief Wildlife Warden within 15 days of the receipt of Part-11 and I11)

[“Proposal for rencwal of forest clearance of 80.77 ha. Forest land for Durgapur
Opencast Project in favour of M/s Western Coalficids Limited in District
Chandrapur (Tadoba Andhari Tiger Reserve- Kanhargaon Wildlife Sanctuary-
Tipeshwar Wildlife Sanctuary - Tiger Corridor )|

Date of Receipt of Part-11 and [11 by the

I 29/05/2024
Chicl Wild Life Warden or the officer
authorized by him in this regard.
2 | Do you agree with the information and | Yes
recommendations provided by the
officer-in-charge in Part-1I1.
3 | Ifnot, pleascm[')rc-)vide the rcasons. Not Applicable
4 | Have you visited the sitc yourself and No.
held discussions with the applicant? .
5 |a) Do you agree that the present s
proposal  for permitting use of NP
/WLS area is the best option or only
option and is viable?
, 2y 16 N.A.
b) Whether proposal subjudice? If yes
give details.
. - As the area does not fall within Wildlife Sanctuary or
6 | Please provide specific  comments d
National Park, there will not be any'i t in relati
w. 1. t. Scction 29 of the Wildlife o5 B e SHACK MR SRR, SR RERER
. to Sec.29 and Scc.35(6) of Wildlife (Protection) Act
(Protection) Act 1972,
1972.
7 | Any other information that you would 80.77 ha. Proposal is clustered with 121.58 ha.
bring to the notice of the State Board, ‘ . .
] Proposal of area 121.58 ha. has been given Final
National Board or its Committee that ,
L . Approval by the Central Government.
may be relevant and assist in decision
making.
8 | Do you recommend the project? The proposed forest area for diversion 80.77 ha. is

adjacent to 121.58 ha. existing Durgapur opencast

Project.

The wildlife mitigation plan has been approved.

diversion of 121.58 ha. Being the clustered project,

i aTia 80.77 ha. E\TT\Proposals\Standing Committee 21 meeting preposals\Durgapur Opncast mine Fila no. 292\z7IYT w3 80.77 ha docx 7
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same type mitigation measures arc applicable to
this project.

Hence, the proposal of 80.77 ha. is recommended
for consent of Standing Committee of SBWL and
NBWL

9 | Conditions, if any, to be ensured in the | The proposed project is recommended subject to

interest of wildlife for allowing use of | the following conditions:

the area. _— _
1. The miligation measures as suggested by

the Wildlife Institute of India, Dchradun
shall be implemented by project proponent
with their own cost.

2. According to Government of India letter
dated 27/10/2023, the project proponent
should inform /use “Call Before u Dig™
(CBuD) Mobile Application of
Government of India, prior to undertaking
any type of digging/excavation. Otherwise
the digging/excavation will be lurncd
unauthorized. In the Statc of Maharashtra
the Director (IT) of Directoratec of
Information Technology is State Nodal for
CBuD

“ 3. User agency should deposit 2 % of amount

of project cost falling in Tiger Corridor of

Tadoba- Andhari  Tiger Reserve -

Kanhargaon Wildlife Sanctuary- Tipeshwar

Wildlife Sanctuary for conscrvation and

management activities to Tadoba- Andhari

Tiger Reserve Conservalion Foundation,

Chandrapur,

(MWM)

Chief Wildlife Warden &
Principal Chicf Conservator of Forests (Wildlifc)
Mabharashtra Statc

‘Nagpur
Dated :- 2.5/07/2024

“eandipal G,

Tt 2077 ha EATF\Proposals\Standing Committee 31d meeting proposats\Durgapur Opncast mine File no, 292\GnlTR *rén 80,77 ha..docx 8
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ANNEXURE NO. :- “R5-G”
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Minutes of the 23" Meeting of State Board for Wildlife
Date: 12" August, 2024

The 23" meeting of State Board for Wildlife was held on 12" August, 2024 under the
Chairmanship of Shri. Eknath Sambhaji Shinde, Hon’ble Chief Minister, Maharashtra State at
11.00 AM at Varsha Bungalow, Malabar Hill, Mumbai. The list of the members who attended

the meeting is attached herewith as Annexure-I.

At the outset, the Principal Chief Conservator of Forests (Wildlife) and Member
Secretary, State Board for Wildlife welcomed Chairman, Hon’ble Chief Minister of Maharashtra
and Vice Chairman, Hon’ble Minister (Forests, Cultural Affairs and Fisheries), Maharashtra
State and other members of State Board for Wildlife. The Member Secretary presented the issues
listed in the agenda for discussion with the permission of the Chairman. The details of the

discussions held and the decisions taken by the Board are as follows.

AGENDA No. 1

Item Item Discussion held/decisions talken
No.
1.1 Minutes of the 22™ meeting of | The 22" Meeting of State Board for Wildlife
Standing Committee of State | was held on 16™ October, 2023 under the
Board for Wildlife held on 16 | Chairmanship of Shri. Eknath Sambhaji Shinde,
October, 2023. Hon’ble Chief Minister, Maharashtra State. The

minutes of the meeting were presented to all
members of the State Board for Wildlife. The
Board approved the minutes of the 22™ meeting
of State Board for Wildlife.

1.2 Action Taken Report on the | The board approved the Action Taken Report of
decisions taken in 22™ meeting of | the 22 Meeting of State Board for Wildlife
State Board for Wildlife held on 16
October, 2023,

S

DACR WISWAT0W13WL 331d meating\23rd SOWL Minuica Conectod.doc 9
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AGENDA No. 2

Proposals to seck wildlife clearances for Projects in Protected Areas and Eco-Sensitive

Zones/Tiger Corridors.

land for Durgapur Opencast Mine Project in
favour of M/s Western Coalfields Limited in
District Chandrapur. (Tiger Corridor joining
Tadoba Andhari Tiger Reserve, Kanhargaon
Wildlife Sanctuary & Tipeshwar Wildlife
Sanctuary)

Item Item Discussion held / Decision taken
No.
2.1 { Proposal for Wildlife clearance of 80.77 ha. Forest | The Member Secretary introduced

this agenda item and informed that
this project proposal is for wildlife
clearance of 80.77 ha Durgapur open
cast mine located in Chandrapur
District.

The State Board for Wildlife

in Village — Nara Survey No. 521 Area- 1.92
Ha.in Tal. Karanja Dist.Wardha. -
(Tiger Corridor joining Pench Tiger Reserve &

Melghat Tiger Reserve)

Area in the Tiger Corridor | Total
(Ha.) (ha)

RF Forest Non recommended this project for
Compt Forest consideration to the National Board
No. for Wildlife subject to the
:g? i?éj gg conditions laid down by the Chief
Total 8677 00 Wildlife Warden.

2.2 | Proposal for Permission of the Mining / Quarrying | The Member Secretary introduced
in Village — Selgaon (Lawane) Survey No. 178 | this agenda item and informed that
Area- 2.07 Ha.in Tal. Karanja Dist.Wardha. this project proposal is for wildlife

lear: f already existing mini
(Tiger Corridor joining Pench Tiger Reserve & clentanice ol eliendy exXistog mining/
varrying in village  Selgaon
Melghat Tiger Reserve,) Ela g
- - (Lawane) located at Wardha District.
Arvea in the Tiger Corridor | Total
(Ha.) (ha) The State Board for Wildlife
Forest Non-Forest recommended this project for
0.00 2.07 2.07 consideration to the National Board
for Wildlife subject to the
conditions laid down by the Chief
Wildlife Warden.
2.3 | Proposal for Permission of the Mining / Quarrying | The Member Secretary introduced

this agenda item and informed that
this project proposal is for wildlife
clearance of already existing mining/
quarrying in village Nara located at

Wardha District,

The State Board for Wildlife

DACN WISV 0TH\SBWL 13U mectog\1d SBWL Linutes Conucled.doc
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/ ANNEXURE NO. :- “R5-H”
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ANNEXURE NO. :- “R5-1"
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ANNEXURE NO. :- “R5-J"

Report of the Committee constituted as per directions of the Standing Committee of the
National Board for Wild Life in respect of proposal WL/MH/MIN/QRY/463196/2024

1. BACKGROUND

The Proposal is for the use of 80.77 ha forest land in Reserve Forest Compartment Nos. 400, 401 of Chandrapur
Forest Division for Coal Mining at Chandrapur District, Maharashtra. WL/MH/MIN/QRY/463196/2024 was
discussed in the 82nd meeting of the Standing Committee of the National Board for Wild Life (SCNBWL) held
on 12th March 2025 under the Chairmanship of Hon’ble Minister of Environment, Forest and Climate Change.
The Geo-referenced map of the project area along with its key component is depicted in Figure 1.

2. COMMITTEE CONSTITUTION

As directed by the Standing Committee, a site inspection committee was constituted vide its OM No. F.No.
7-15/2025-NTCA dated 26th May 2025, for comprehensive appraisal of the proposal:

1. Representative of the National Tiger Conservation Authority (Member — Convenor)
2. Representative of Director, Wildlife Institute of India (Member)

3. Representative of Chief Wildlife Warden (Member)

4. Representative of User Agency (Member)

Legend
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Durgapur OC Mine
!l Write a description for your map.

Figure 1: Map of the project area
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3. Terms of Reference:
I.  The Committee shall examine the proposal and carry out site inspection.
II. The Committee may co-opt experts in this field.

III. The Committee shall study relevant reports, court orders, tribunal decisions, policy directives etc. with
regard to proposal.

IV. The Committee shall submit its report within 15 days.

Shri Nandkishor Kale, Assistant Inspector General of Forests, Regional Office, National Tiger Conservation
Authority, Nagpur, was nominated by the National Tiger Conservation Authority to the committee. Wildlife
Institute of India nominated Dr. Bilal Habib, Scientist F., represented by Ms.Anjali Thapriyal, Research
Associate at WII, Dehradun who’s already engaged on TATR Related Wildlife Studies inspected the site in place
of Dr.Bilal Habib along with Shri.Prashant Khade, Divisional Forest Officer, Chandrapur Forest Division. Shri.
Harish K Gawali, Project Proponent / Sub Area Manager, Durgapur Sub Area, Western Coalfields Limited,
Chandrapur Area nominated by the User Agency as their representative. Shri. G.R.Naigamkar, Range Forest
Officer, Chandrapur Range and Shri. Harish K Gawali, Sub Area Manager, Durgapur Sub Area of WCL also
accompanied the team for Site Inspection.

The Committee carried out a site inspection on 12.06.2025. Figures 2, 3, and 4 provide visual
documentation of inspection of 80.77 Ha Forest Area, along with the inspection team’s visit to the site. The
figures capture key moments from the field visit, including site observations, stakeholder engagement, and on-
site discussions held by the inspection team regarding the proposed project.

Figure 3: Field Visit
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Figure 4: Inspection Team at 80.77 Ha Forest Pillar - RF Compartment No.400
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Figure 6: Backfilled Area along with Water Body in 80.77 Ha Forest Land

Sinala, Maharashtra, India
L ¥ 288j+hxh Sinala Forest, Sinala, Maharashtra 442404, India
™ Lat 20.018309° Long 79.330503°
12/06/2025 10:32 AM GMT +05:30

Figure 7: Water Body formed at 80.77 Ha Forest Land with submerged benches
4. OBSERVATIONS & RECOMMENDATIONS
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Project Background and Objective: Durgapur Opencast Project of Western Coalfields Limited is located at
Chandrapur District of Maharashtra. This project was started in the year October 1978. The committee noted
that the 80.77 Ha Forest Land is located at the Compartment Nos. 400 & 401 of Chandrapur Forest Division at
Chandrapur District, Maharashtra.

L

II.

111

V.

VL

VII.

The Durgapur Opencast project is having total area of 1597.50 Ha land. Total non-Forest land is
1218.15 Ha and Forest Land is 379.35 Ha. Out of which 177.00 Ha was already diverted for mining
operations. Apart from that, Forest Clearance and Wildlife Clearance for 121.58 Ha Forest Land was
obtained from MoEF & CC, New Delhi in 2021 & 2023 respectively.. The current proposal is for
renewal of forest clearance of 80.77 Ha forest land for which Stage I in-principle approval was issued
by MoEF & CC, New Delhi vide letter dated 06.05.2025. Figure 1 shows the relative positions of
80.77 Ha and 121.58 Ha of the forest land.

The User Agency has backfilled and reclaimed 36.00 Ha Reserve Forest Land out of 172.54 Ha Forest
Land diverted earlier in the year 2002 and returned to the State Forest Department in the year 2006.

The proposed 80.77 Ha Forest Land was a diverted forest land vide MoEF, New Delhi Order dated
08.11.2005 for the period of 08 years. The User Agency has submitted a proposal for Renewal of Forest
Clearance of 80.77 Ha which is recently accorded in-principle approval by the FC Division of MoEF &
CC, New Delhi vide letter dated 06.05.2025.

As per the observation during the site inspection, 80.77 Ha Forest Land was mined out during the
earlier diversion period except the Safety Zone area which are demarcated by pillars at ground level.

Proposed 80.77 Ha is not falling in any National Park, Wildlife Sanctuary or Eco Sensitive Zone.

The proposed 80.77 Ha is falling in the TATR Tiger Corridor 4 as per Tiger Conservation Plann(TCP)
which connects Tadoba Andhari Tiger Reserve (TATR) to Chaprala WLS in Maharashtra and Indravati
Tiger Reserve in Chhattisgarh by TATR'S southern corridor.

As recommended in the WII-Wildlife Assessment Study, WCL is not planning any mining operations
beyond 121.58 Ha Forest Land in the future.

Court Cases related to Forest Land in this Project

I.

IL.

NGT Case OA No 198/2024 related to diversion of 80.77 Ha is subjudice at Hon’ble NGT Bench
Pune. This case is related to the same area for which this inspection is done. Presently there is no
stay by NGT in this case.

A Public Interest Litigation vide 20/2024 is filed at Hon’ble High Court Bench of Nagpur related
to the diversion of 121.58 Ha Forest Land of Durgapur Opencast Project-, Hon’ble High Court of
Nagpur has issued an Order to stop the felling of trees vide Order dated 04.12.2024. Last hearing
is held on 28.04.2025 and the matter is sub-judice at the court at present.

Figure 8 depicts an overall view of the Google imagery after superimposing the KML files of the proposed
project, along with the core zone boundaries of the Tadoba Andhari Tiger Reserve and Eco-Sensitive Zone —
Buffer Zones at Chandrapur District.
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Figure 9: Safety Zone Pillar of 80.77 Ha Forest Land
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Figure 10: Shows the 36.00 Ha Forest Land Returned to State Forest Department

Purpose & Societal Impact:

Necessity and urgency of the project

Coal reserve from 50.77 Ha out 80.77 Ha was extracted during the earlier diversion. However, coal reserve left
in benches below 80.77 Ha forest land is about 8.00 Million Tonnes at the time of closure of operation in the
area. This left out benches will be the approach for further mining in the proposed diverted 121.58 Ha forest
land.

The Project is directly linked to Pit head of Chandrapur Super Thermal Power station (CSTPS) for generation of
electricity which is supplied to the public through MAHAGENCO. A major portion of the coal demanded by
CSTPS is being supplied through this project. Hence, this on-going project, establishing national importance on
power generation front. Currently, the Durgapur Opencast Project is working with 3.00 MT capacity per annum.

As informed by User Agency, there is no further expansion of Durgapur Opencast mine and 121.58 Ha is the
final working limit of Durgapur Opencast Project. There will be no coal mining beyond already diverted
121.58 Ha Forest Land.

WCL will carry out reclamation of used forest land and non-forest land area as per approved mining plan / mine
closure plan. As informed by User Agency, OB generated during the mining operations shall be backfilled into
existing mine voids. The concurrent technical reclamation/ backfilling shall continue for the next 17 years.
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Plantation over the reclaimed land expected to be completed in subsequent four years post the closure of the

mines.

Hence, the reclamation and return of the forest land is expected to be completed over next 22 years i.e by 2047.

Plantation of native species will be carried out through expert agencies.

Protected Areas Involved:

The Durgapur Opencast Project is located 12.25 Kilometres from the Core Zone of Tadoba Andhari Tiger
Reserve. Durgapur project was conceived in 1978 and when around 2010 buffer was carved it touched the
boundary of Durgapur project. But present proposal of 80.77 Ha is 1.2 Km from Buffer boundary. This
project is also outside of eco sensitive zone of any PA.

Recommendations:

iii.

iv.

The proposed 80.77 Ha Forest Land is already broken-up land. Renewal of 80.77 Ha is required to approach the
adjacent diverted 121.58 Ha. Hence the project is recommended subject to the following conditions-

A dedicated Wildlife Management Plan amounting to Rs. 18.07 Crs. has already been prepared based on the study
conducted by WII, Dehradun for entire Durgapur OC project. User Agency should ensure implementation of all
the Mitigative measures as recommended by the WII-Dehradun and approved by the Committee under the
Chairmanship of Principal Chief Conservator of Forests & Chief Wildlife Warden. Maharashtra State.

. All the area on forested side shall be fenced to avoid movement of wild animals inside mining area. It will also

prevent felling of wild animals in mined out pits, Fencing shall he completed before initiation of mining
operation.

User Agency should ensure implementation of WII’s recommendation in Wildlife Assessment Study
2013.

In order to mitigate man-animal conflict in the area and to actively decrease/remove unnatural shelter
areas for wildlife closer to human habitations, prosopis and other invasive species removal shall be
completed within 5 years in entire Durgapur Project Area. A plan in this regard shall be prepared in
consultation with forest departments which shall be approved by chief conservator of Forest,
Chandrapur.

Dr Bilal Habib Shri Harish K Gawali

Scientist-F Sub Area Manager
Wildlife Institute of India Durgapur Sub Area
Dehradun WCL

Sii /4'}
Shri Prashant Khade Shri Nandkishor Kale
Divisional Forest Officer Assistant Inspector General of Forest

Chandrapur NTCA, Nagpur
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Chief conservator of Forest
Chandrapur
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ANNEXURE NO. :- “R5-K"

SRRy
“{a‘sg)ﬁ%? Government of India
gm Ministry of Environment, Forest and Climate Change
@aﬁ?\") (wild Life Division)
2nd Floor, Vayu Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi 110003
pate: 23 July,2025
. q'.-ll. b. L)
o [ el

?r;‘;::‘?-"nulwig’{?

The Additional Chief Secretary,
Government of MAHARASHTRA,
Revenue & Foarest Department,
ah Floor, Mantralaya,
Mumbai-400032.

sub: Proposal for use of 80.77 ha forest land for Durgapur Opencast Project Mine in favour of M/s
Western Coalelds Limited in District Chandrapur within  tiger corridor connecting Tadoba Andhari

Tiger Reserve- Kanhargoan wildlife Sanctuary- Tipeshwar Wildlife Sanctuary in Chandrapur
District, Maharashtra. regarding—WL/MH/MlN/QRY/463196/2024

Sir,

Reference is invited to the following proposal:

i) Proposal No. WL/MH/MIN/QRY/463196/2024
ii) Name of the Project DURGAPUR OPENCAST PROJECT
iii) Category of the project Mining / Quarrying
iv) Name of User Agency Western Coalfields Ltd

v) Location of Project (District,State) 400, RESERVED FOREST, Chandrapur,
Chandrapur, MAHARASHTRA

1. The above proposal was considered in the 84th meeting of the Standing Committee of the

National Board for Wild Life held on 26 June, 2025. under the Chairmanship of Hon'ble Minister for
£nvironment, Forest & Climate Change.

7. Alter discussions, the Standing Committee of the National Board for wildlife decided to
recommend/approve the proposal subject to the following conditions:

After discussions, the Standing Committee decided that the NTCA shall issue clarification that
henceforth only the least cost pathways identified by them should be treated as tiger
corridors for the purposes of section 38-0(1)(g) of the Wild Life (Protection) Act, 1972. The
standing Committee decided to approve the proposal with the following conditions:

GroemrCloarance NU—GCNRH3709385-503 2024

Page1
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1. A dedicated Wildlife Management Plan amounting to Rs. 18.07 Crores has already been
prepared based on the study conducted by WII, Dehradun for entire Durgapur OC project.
User Agency should ensure implementation of all the Mitigative measures as recommended
by the WII-Dehradun and approved by the Committee under the Chairmanship of Principal
Chief Conservator of Forests & Chief Wildlife Warden, Maharashtra State.

2.All the area on forested side shall be fenced to avoid movement of wild animals from
surrounding forest areas into mining area. Special measures should also be taken to avoid
accidental falling of wild animals in mined out pits. Fencing shall be completed before
initiation of mining operation.

3.The User Agency should ensure implementation of WII's recommendation in Wildlife
Assessment Study 2013,

4.In order to mitigate man-animal conflict in the area and to actively decrease/remove
unnatural shelter areas for wildlife closer to human habitations, prosopis and other invasive
species removal shall be completed within 5 years in entire Durgapur Project Area. A plan in
this regard shall be prepared in consultation with forest departments which shall be approved
by chief conservator of Forest, Chandrapur.

5. An annual compliance certificate on the stipulated conditions shall be submitted by the
User Agency to the State Chief Wild Life Warden and an annual compliance certificate shall be
submitted by the State Chief Wild Life Warden to Government.

3. The minutes of the meeting have been posted online in the “PARIVESH" portal of this Ministry,
4. The State/Union Territory Government may take further necessary action in this regard,

Yours faithlully,

//gu-—dl\u_m@/- .

(Dr Sudheer Chintalapati)
Scientist ‘E'
Email: sudheer.ch@gov.in
Copy to:

1. Chief Wild Life Warden, Government of Maharashtra, Forest Department, Van Bhavan, Ramgiri
Road, Civil Lines, Nagpur 440001,

2. Deputy Director General of Forests Integrated Re?ional Offices, Nagpur Ministry of
Environment, Forest-and Climate Change, Ground Floor, East Wing, New Secretariat Building,
Civil Lines, Nagpur-440001,

3. Inspector General of Forests, Forest Conservation Division, Ministry of Environment, Forast
and Climate Change, New Delhi.

4. Joint Secretary, IA Division, Ministry of Environment, Forest and Climate Change, New Delhi.

U eot 0L
(Dr. Sudheer Chintalapati)
Scientist "E'
Email; sudheer.ch@gov.in

Green Clearance No.:GCN13709385-15032971TRUE COPY //
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ANNEXURE NO. :- “R5-L"

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi --110003.

Dated:30-09-2025
To

The Principal Secretary (Forests),
Government of Maharashtra
Mumbai.

Sub: Proposal for seeking prior approval of the Central Government under
Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
for renewal of mining lease over 80.77 ha forest land for Durgapur Open Cast
Mine Project by M/s WCL in compartment No 400 and 401 of Chandrapur
Forest Division, Chandrapur District of Maharashtra State (Online No.
FP/MH/MIN/6704/2014) - regarding.

Madam/ Sir,

| am directed to refer the Government of Maharashtra letter No. FLD-
2019/CR-310/F-10 dated 19.06.2024 on the above subject seeking prior approval
of the Central Government under section 2 (1) (i) of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980. The proposal was granted 'In-Principle’ (Stage-!)
approval by the Central Government vide |etter dated 06.05.2025. The Government
of Maharashtra has reported/submitted the compliance report vide letter dated
02.09.2025 to the conditions stipulated in the 'In-Principle' approval and requested
for grant of final approval.

In this connection, | am directed to say that on the basis of the compliance
report furnished by the Principal Chief Conservator of Forests (Head of Forests
Forect), Government of Maharashtra vide letter No. Desk-17/FCA-S1/1/PID-
6704/Chandrapur 2004/2024-25/1308 dated 02.09.2025, Stage-ll/Final approval
of the Central Government is hereby granted under Section 2 (1) (i) of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for renewal of mining lease
over 80.77 ha forest land for Durgapur Open Cast Mine Project by M/s WCL in
compartment No 400 and 401 of Chandrapur Forest Division, Chandrapur District
of Maharashtra State subject to fulfillment of the following conditions:

1. Legal status of the diverted forest land shall remain unchanged;

5 The State Government shall ensure to implement the recommendations of
SC- NBWL;

3 The State Government shall ensure that the safety zone with effective green
belt shall be maintained by the User Agency along the inner boundary of the
mine;

4. The user agency shall pay the additional amount of NPV, if so determined, at
a later date or as per the final decision of the Hon'ble Supreme Court of
India;
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The State Government shall ensure that the User Agency, shall obtain the
environment clearance as per the provisions of the Environmental
(Protection) Act; 19886, if required;

. The State Government shall ensure that the User Agency shall undertake

mining in a phased manner after taking due care for reclamation of the mined
out area. The User Agency shall prepare a detailed plan for life of project as
per mining plan, clearly linking the progress of mining and felling of the trees.
Felling of trees shall be done, when it is absolutely necessary in phase-wise
manner in the areas which become due for mining as per mining plan. The
concurrent Reclamation Plan as per the approved Mining Plan shall be
executed by the User Agency from the very first year, and an annual report
on implementation thereof shall be submitted to the Nodal Officer, Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980, in the concerned State
Government and the concerned Regional Office of the Ministry. If it is found
from the annual report that the activities indicated in the concurrent
reclamation plan are not being executed by the User Agency, the Nodal
Officer or the Chief Conservator of Forests (Central) may direct that the
mining activities shall remain suspended till such time, such reclamation
activities are satisfactorily executed:

. The State Government shall ensure the implementation of the surrender

schedule prepared by the User Agency for the mined out and reclaimed
forest land;

. The State Government shall ensure that the rehabilitated forest area after

closure of mining operations shall be handed over to the State Forest
Department for sustainable forest management in the future;

. The State Government shall ensure that the following- activities, at project

cost, shall be undertaken by the user agency for the management of safety
zone as per relevant guidelines issued by the Ministry:

. User agency shall ensure demarcation of safety zone (7.5“ meter strip all

along the inner boundary of the mining lease area), and its fencing, protection
and regeneration by erecting adequate number of 6 feet high RCC boundary
pillars inscribed with DGPS coordinates with barbed wire fencing and
deploying ‘adequate number of watchers under the supervision of the State
Forest Department:

i. Boundary of the safety zone of the mining lease, adjacent to habitation/roads,

should be properly fenced by the user agency;

ii. Safety zone shall be maintained as green belt around mining lease and to

ensure dense canopy in the area, regeneration shall be taken up in this area
by the user agency at project cost under the supervision of the State Forest
Department;

. The State Government and the user agency shall ensure that safety zone is

maintained as per the prescribed norms.

. The State Government shall ensure that the following activities, as per

approved plan / schemes, shall be undertaken in the lease area by the User
Agency under the supervision of the State Forest Department:

. Mitigation measures to minimize soil erosion and choking of stream, shall be

implemented within a period of two years with effect from the date of issue of
order of diversion of forest land, in accordance with the approved Plan in
consultation with the State Forest Department; ‘
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i. Planting of adequate drought hardy plant species and sowing of seeds, in the

appropriate area within the mining lease to arrest soil erosion in accordance
with the approved scheme;

Construction of check dams, retention /toe walls to arrest sliding down of the
excavated material along the contour in accordance with the approved
scheme,; ‘

. Stabilize the overburden dumps by appropriate grading/benching, in

accordance with the approved scheme, so as to ensure that angles of repose
at any given place is less than 28%; and

. No damage shall be caused to the top-soil and the user agency will follow the

top soil management plan as submitted along with the compliance report.

The validity of approval granted under the Adhiniyam shall be for a period co-
terminus with the validity of the mining lease proposed to be granted under
the Mines and Minerals (Development and Regulation) Act, 1957, as
amended from time to time or Rules framed there under, or for such period
as may be specified by the Central Government;

The State Government shall ensure that the User Agency either himself or
through the State Forest Department shall undertake the gap plantation and
soil and moisture conservation activities to restock and rejuvenate the
degraded open forests (having crown density less than 0.40), if any, located
within the periphery of 100 m from outer perimeter of the mining lease as per
approved plan for plantation and SMC activities;

The State Government shall ensure that the User Agency shall regularly
undertake desilting of village tanks and other water bodies, located within five
km from the mine lease boundary, as per plan submitted, so as to mitigate
the impact of project on such tanks/water bodies;

The State Government shall ensure that the User Agency shall comply with
the Hon'ble Supreme Court order on re-grassing, and re-grass the mining
area and any other areas which may have been disturbed due to mining to
restore them to a condition which is fit for growth of fodder, flora, fauna, etc.
in a timely manner,

_The State Government shall ensure that the User Agency will undertake

adequate care to check any rolling of overburden/dumps beyond the
designated area and to check soil erosion caused due to mining activities;
The State Government shall ensure that the User agency will undertake
comprehensive soil conservation measures at the project cost in consultation
with the State Forest Department;

. The User Agency shall implement the R&R Plan, as per the R&R Policy of

State Government in consonance with National R&R Policy, Government of
India before the commencement of the project work and implementation. The
said R&R Plan will be monitored by the State Government/Regional Office of
MoEF&CC;

The State Government shall ensure the possibility of translocation of
maximum number of trees identified to be felled and any tree felling shall be
done only when it is unavoidable and that too under strict supervision of the
State Forest Department;

The cost of felling of trees shall be deposited by the User Agency with the
State Forest Department;

. The State Government shall ensure that no labour camp shall be established

on the forest land and the User Agency shall provide fuels preferably
alternate fuels to the labourers and the staff working at the site so as to avoid
any damage and pressure on the nearby forest areas;
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The State Government shall ensure that the boundary of the diverted forest
land, mining lease and safety zone, as applicable, shall be demarcated on
ground at the project cost, by erecting four feet high reinforced cement
concrete pillars, each inscribed with its serial number, distance from pillar to
pillar and GPS Coordinates;

The State Government and user agency shall ensure that layout plan of the
proposal shall not be changed without the prior approval of the Central
Government and forest land not to be used for nay purpose other than that
specified in the proposal except the change in land use allowed on the forest
land vide Ministry's guidelines dated 26.12.2024:

The State Government shall ensure that the forest land proposed to be
diverted shall under no circumstances be transferred to any other agency,
department or person without prior approval of the Central Government:

The State Government shall ensure that no damage to the flora and fauna of
the adjoining area shall be caused:

The State Government and the User Agency shall comply the provisions of all
Acts, Rules, Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order
(s) pertaining to this project, if any, for the time being in force, as applicable
to the project;

The State Government shall ensure that the User Agency shall submit the
annual self compliance report in respect of the above stated conditions to the
State Government, concerned Regional Office and to this Ministry by the end
of March every year regularly; _

Any other condition that the Ministry of Environment, Forests & Climate
Change may stipulate from time to time in the interest of conservation,
protection and development of forests & wildlife; ‘

Violation of any of these conditions will amount to violation of Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and action would be
taken as prescribed in para 1.16 of Chapter 1 of the Consolidated Guidelines
and Clarifications on Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
as issued by this Ministry's letter dated 29.1 2.2023;

The State Government after receiving 'Final approval' of the Central
Government under sub section (1) of Section 2 of the Adhiniyam, and after
fulfillment and compliance of the provisions of the all other acts and rules
made thereunder, as applicable including ensuring of settlement of rights
under the Scheduled Tribes or Other Traditional Forest Dwellers (Recognition
of Forest Rights) act, 2006 (2 of 2007), shall issue order for diversion.

Yours faithfully,
Digitally signed by
SUNEET BHARDWA| Sd/-

Date: 30-09-2025 (Suneet Bhardwaj)
14:58:02 Assistant Inspector General of Forests

Copy to:

1

)

3.

4
5

The PCCF (HoFF), Government of Maharashtra, Nagpur.

The Dy. DGF (Central), Regional Oftfice, Nagpur at MoEF&CC

The Nodal Officer (FCA), O/o PCCF, Government of Maharashtra, Nagpur.
User Agency.

Monitoring Cell of FC Division, MoEF&CC, New Delhi.
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